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CENTRAL ADMINISTRATIYE TRIBUMAL, FRIMCIPAL BEMNCH

08 Mo.1647,/2001

g

aoicll, 2002

I>

Meew Delhi, this 4th day of

Menble Smt. Lakshmi Swaminathan, Yice-Chaiirman(d)
Hon ulw Shiri M.P. 3ingh, rembar(A)

komal Singn

Wireman Gr.I1I7 under Signal Inspector

Nerthern Railway, Tundla Junction ..  Applicants
{By Shri R.KX. Shukla, advoocate)

VETBEUS

“('

Union of India, thro
1. Gensral Managses
Hortharn Raillway
Baroda House, Hew Delhi
7. Chief sdministrative Officer
{(Construstion) N.Railway
Kashinere Gate, Delhi
4. 3r. Signalling & Telecommunication
Enginesr (Construction)
Morthern Rallway, Ranpur
4. Divisional Rallway ranageir :
Morthern Rallway, Allahabad .. Respondents
(By Shri B.S. J8in, - Advocate)

‘2&..

ORDER{Oral)
M.P. Singh, Menber(Aa)

In this DA the applicant has praved for a Jdirection

te  regularise his services as Wireman Grade ITI/JESHM  or

any other suitable grade as skilled artisan from the date

on which he iz holding the post of skilled artisan.

=~ Tha brief facts of the case are that the applicant Is
working as skilled artisan in the category of Wireman in
the pay scale R, 3050-45%0 uinder  the  Chief Signal
Inspactar (Construction), HMNorthern ' Railway, Tundla
Jdunction. Me was  initially engaged: as  semi-skilled
artissn w.e.f. 6.3.84 which post  was  subsequently
upgraded w.e.f. 1.7.19%1. applicant has earli filaed
O& ANaﬂ17?1f96 which was disposed of vide ordar  datessd
1“3.2009, Thereatter, as the order passaed by the
Tribunal was not  implemented by the respondents, he
tharefore Tiled COR Mo.25/2001. That CCP was disposed of

vide order dated 2.5.2001 and the applicant was given

%

liberty +to File & fresh 04. He has therefore Tiled this
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EH. Respondants in  their réply have stated that the
applicant has qualifisd in the trade test held fFor  the
casual  wireman. He however did not pass the trade test
for the post of ESM Gr.IIT.

<, Heard  the learned ocounsel fﬁr both parties and
parused the records.

5. During the course of the argumants, lsarned ocounsel
for the applicant has  drawn avi T attention to the
Judgemsent  of the coordinate Beinch of this Tribunal dated
&.11.20010  in Oa Hm;1233f2001, SOy placed on record.  In
Tast the applicants in D Mo. 12332001 have gqualified in
the trade tasL alongwith others inﬁluding the applic

nt
ax  shown  In Annexure a-1. A parusal of  the aforesaid

C .

Judgement dated 6.11.2001 reveals that the present Q8 is
coverad  in all fours by the aforesaid judgement. We are
informed that the wrd@f of this Tribunal has not  bean
guashed  or set aside or modified in &Ny manner. We  arse

-

bound by ths above Judgement: .,
[ In  this view of the matter, the present 08 is
disposed of with o direction to respondents to  considei

the claim of the spplicant for regularisation in  his

£

parent division itself i.a. aAllahabad Diwision, subject

o avallability of vacancies and in his own  turn, in
accordance  with rules and instructions on the subject.
This should be done within three months from the date of

eceipt of a copy of this order. Ho costs .
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(M., Singh) Smt. Lakshmi Swaminathan)
Mambber (&) Yicg-Chairman(J)
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